Exp.A.4340/05
in
O.A. No.178/05

07.07.2006
HON’BLE MR. JUSTICE KHEM KARAN,V.C.

The Tribunal is informed that there is some
order dated 11.8.05 that the cases should be listed
after the matter is concluded by the Hon’ble High
Court (Lucknow). So the expedite application is
rejected and if the applicant wants that the matter
should be listed for hearing he should move for
reconsideration of that order.
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